
 
 

 
(a) the India’s Foreign Direct Investment (FDI) inflows during each of the last three years 

and the current year along with the details of the present norms prescribed by the 

Government for FDI by companies into the country; 

(b) whether the cases of violating FDI norms by many companies have been reported 

and forwarded to the Directorate of Enforcement (DOE) for investigation during the 

said period; and  

(c) If so, the details thereof, company-wise? 

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(Shri Jayant Sinha) 

*** 
(a) to (c)  

 All the proposals of Foreign Direct Investment (FDI) are considered by the Government 
as per extant FDI Policy. The details of FDI inflow for the last 3 years and current year are as 
under: 

                                                                                   (Amt. in US$ million) 

Sr. No. Financial Year FDI Inflow 

1. 2012-13 34,298 

2. 2013-14 36,046 

3. 2014-15 44,291 

4. 2015-16 (April, 2015 to Feb, 2016) 51,636 
                       Source: FDI Statistics, DIPP 

 While considering the proposals by the Government, compounding is imposed on the 
applicant company for any violation of FEMA guidelines/FDI Policy. List of cases referred to 
Directorate of Enforcement is annexed.  
 

*** 

  



 

 

 

 

 

  



 

 

 

 

 

  



 

 

 

 

 

  



 

 

 

 

 

  



 

 

 

 

 

 

  



 

 

 

 

 

  



 

 

 

 

 

  



 

 

 

 

 

  



 

 

 

 

 

  



 

 

 

 

 

     The list does not include cases referred by DoE to RBI 


